http://JUDIS.NIC IN SUPREME COURT OF | NDI A Page 1 of 1

IN THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 3277 OF 2008
(Arising out of SLP(C)No.5657 of 2007)
RAKESH KUMVWAR APPELLANT( S)

VERSUS

YASHWANTI ... . RESPONDENT( S)

ORDER
Leave granted.
Havi ng heard | earned counsel for the appellant-husband and after going through the
i mpugned judgenent and order of the H gh Court, we are of the view that the maintenance as

directed by the trial court and as affirmed by the Hi gh Court shall be nodified to the exten
t of

Rs.5,500/- p.m instead of Rs.6,350/- p.m and the arrears of maintenance shall be cal cul ate
din

that fashion. W order accordingly. The appeal is disposed of. There shall be no order as to

costs.

( J..M PANCHAL )

NEW DELHI ;
MAY 05, 2008.




